
CENTRAL ADIvlfl ISTRATIVE TRIBU'L&j 

BANGALE BENCH 

Second Floor, 
Commercial Complex, 
Indirnagar, 
BANGALcRE.... 560 038. 

DatedQ8 FEB 195 
APPLICATIQJ N0209/94 and 1217 to 1219 of 1994. 

APPL1CANTS:....SrthVjjtheflder and three Others., 

V/s. 

RESIQWENTS:_ The Chief Personnel Officer,Southern Railways, 
Madras end another., 

T. 

Sri.M.S.ubbareyeppa,Advocete, 
No.4249  Fifth Cross,First Block, 
Jeysneqar,Bangslore-560 011, 

Sri.D.N.Venugopale Cowda,Advocate, 
No.8/2, Upsteirs,R.V.Raod, 

Bengalore-560 004. 

a 

S.5ject_ Fei rirg,j 	
of the OrdQr- Passed by the Central Administrative Trihunal,Bgal4r. - 	

-'-xx-- 
lese find en.c1sed herewith a Copy of th fPJJEB/ STAY DER/1NTEB ORDER/ 

P-ssd by th Tr1-j I} th abcve flflt1ond 	n14-,/ 	 -- 
¼LLL j3 J &n 	16-02-1995. 
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J'JJICiAL BRANCHES 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

ORIGINAL APPLICATION NOS.1209/94 & 1217 TO 1219/94 

THURSDAY THIS THE SIXTEENTH DAY or FEBRUARY,1995 

MR. V. RAMAKRISHPaN 	 MEMBER(A) 

MR. A.N. VUJJANARADHYA 	MEMBER(J) 

V. Jithender, 
Retd.TTI/II/Arasikere Railway 
Staticn, Southern Railway, 
Mysore Division, 
Mysore R/o 3452/13, 4th Main 
Road, Tilak Nagar, 
Mysore - 570 021 

C. Pttaswamy, 
Retd. TTI/Mysore Rly Station, 
Southern Railway, Mysore division, 
Mysore 
R/o 1011 9  MIG 9th Main Road, 
2nd Cross, tlivekananada Nagar, 
Mysore - 570023 

3, P.L. Kannan, 
Retd TTE/SBC 
Southern Railway, 
Mysore Division, 
Mysore r/o 580, 
9th Main, T.K. Layout, 
Kuvempu Nagar, 
Mysore - 570023 

4. M. Keshavan, 
Retd. CTTI/Mysore Railway Station, 
Southern Railway, 
Mysore Division, 
Mysore r/o 63 9  
1st Main Ro3d, 
Jayala kshmipuram, 
Mysore - 570012 	 Applicants 

( By Advocate Shri P. Subbarayappa ) 

V. 

1. Union of India 
represented by Chief Personnel 
Officer, Southern Railway, 

,,c 	','/•. \ 	Madras - 3 

f. The Divisional ilanager(Personnel), 
( 	 ) - 	Southern Railway, Mysore Division, 

Mysore 	 Respondents 

(By learned Standing Counsel ) 
Shri A.N. Venugopal Gowda 



MR. V. RAMA KR ISH"N, MMtEF(A1 

We have h ard Shrl M.S. Subbarayappa, 

learned counselor the pplicant and Shri A.N. 

Venugcpal, the 1 arned S, anding Counsel for the 

Railways0 We 'i d that ; .he ccntroversy in this 

application is c livered lb'f  an order made by the 

Bangalora Bench f the Tilribunal in U.ANo.94/93 

which was disposd of on 1O,1.94. The Tribunal 

disposed of the ase at Hte admission stage 

following the 'dision 6f0e Madras Bench while 

disposing of ap IlicatioO, t4os.336 to 338/92 and 

other connectéd:applica ions decided on 1,11.93. 

The Tribunal ha then drfcted as followsg 

1. The ri spondCn .s directed to consider 
the, c ses of gach of the applicants for 
exten ion of he benefits in terms of 
circu ar orda No.P(s)443/III/T.C.Staff/ 
Court: Case/TP 0n,(Pilot) dated 22.9,1992; 

'2. In cae they ire found eliqible for the 
benefit of thit order they may be 
promoted to t 	aopropriate grades viz 
(a) j the so ile of ,425-640 with effect 
fràm9.6.19 	(b) in the scale of 
p,55pL75O Lfth effect from 26.11.76 and 
(c i the saYe of pay of c.7OO-9OO 
withUeffect from 1.8,79, all on proforma 	: 
basis; 

Iti open t the respondents or any  
othe compet nt authority to arrive at 
a deision t call for additional 
part:iculars bout each applicant in 
Supp' rt of h s claim and to 'call for the 
same,11within 	period of 1 month from the 
dater  of recelLpt of this oroer. 

The ases of the applicants shall thereafter 
be d cided Wthin a period of three 
mont s trom the date of receipt of the 
particulars ind an order communicated to 
the pplicart5. 

In crse th'app1icent5  are found fit for 
prouotion, heir pay may be fixed 
noti nally 1rm the respective dates as 



asked for in the prayer and the 
pension of the applicants shall then 
be redetermined by the respondents on 
the basis of the above refixation of 
pay. 

6. The pension so revised shall be payable 
to the applicants with effect from 
the date of filing of these applications 
from month to month along with 
appropriate relief. 

	

* 	7. The arrears, if any, to be calculated 
and paid from a period of 1 year from 
the date of this order." 

	

2. 	As regards arrears as mentioned in 

direction/$bove, the learned counsel for 

t-he applicant brings to our notice the 

decision of the Ernakulam Bench in a similar 

case decided on 10th August, 1994 9  where 

according to him the issues involved were 

identical and where the Tribunal had not 

imposed any restriction that the arrear be 

calculated and paid ITOTh a period of one year 

from the date of the order. He, theref'ore, 

preys that this restriction may be deleted. 

We are not aware as to what were the facts 

in the case before Ernakulam Bench nor do we 

know the date of entitlement of the applicants 

therein. We, therefore, would fall in line 
27CX 

with the general aPftoal of the Tribunal in 

such cases and direct that the arrears would 

be calculated and paid) 	from the period of 

one year prior to the date of filing of the 

application. Subject to the above, this 

application stands disposed of with the same 

directioflaS contained in the order of the 

Banoalore Bench of the Tribunal in O.A.No.94/93 
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decided on 10.1.1994. 
	costs. 

* 
	

SO 

1E1PER (3)1 
	

mE11ER (A) 
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cti41 Office, 
Central 4drninisir&tive Tribunal 

anga1ore Benth 

I 8angalor 


